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150RtER DATED 11.10 5  2000 

This ap1i':3tion 15 cUt U) Loy i, e5 

cluLiflg the vication on the basis o submission 

made by chi 	 1em 	unI for  the 

Ap1±cint •$hri 	cniO Standir 

Coune1 (CentLa) n whcm a copy o the cetitir 

5&LV. i.s also pcescnt, 

 

.egist 	has )1ntd zut that tb± 

plication is bar.Led by 	 and 

not maintajna)1e as 	asa BhaLatj oraior 

has not been  nottiffied  to oe unCleL the jurisdiction 

of .hjs Trihuna1jhe j2r O limit tcn hs scn 

scd by 	RegistLy i'm1y cina the Lita1 

n 	gr•j."i of the 	1iation i . fcs ushirc 



NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Ithe order dated 2.8.1999UflfAnfleT U 

by th ie on,lents and to allow the applicant to 

continue in his previous postings at Shuhan2swar. 

This description of the 	iJaye in paragraph 1 

is completei 	huse in 	lif potiori 

under paragraph 8 , the jiyer is onl to the 

effect that the applicant may be permitted to join 

85 per the order dat& 2..1999 under Anncur2 

jthout p iidjc to the right of the applicant. 

in regard to the maintainaoilit' of 

this application in connection with the order 

dated 2.2.1999,vnder AflnxuL&2 there is a full 

3- epch decision of the t4ucknow sch of the CAT 

in the case of 	 UNION OF INDIA D 

OT}:ES REFCRTED IN 2000 jATJ 11 deciding that 

the Tribunal has the ju:lsdiction.iienoe regicter 

this applicatioá. 

Hea3. Mr.Jena, leacncd counsel for the 

applicant and Mr.Bose,learfl& SenIor Stancilna couns] 

and have also perused the recoLds. 

!ftCL hearing leatne1 counsel for both 

sides,I feel the epplicaticn can be dispos& of at 

this stage without issuing notice to the esondefl 

prior to filing of this applicaticn the 

applicant had alre,-6.y approach& this Tribunal on 

two 000asons.In CA No. 553/98,he has Chai.Lenged 

the order of transfer,unde: Anncxurl which was 

dismiSs&Aaifl in CA No.414/99 he has challenge.  

this cLdeL dated 2,8.99 under Annexur2 rejectinq 

his prayer for cancellation of the order of 

transfer.ThiS OA was also reject&.The OJCpreferr 

before the High Oourt of Crissa againt these 

rejections have also sirce been disk osed of agains 

the applicant. 



NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

In this application, the applicant 

simply prayed that he may be permitted to join as per 

the order dated 2.8,1999.By transfer order dated 

l.8,1997,the applicant, a security oiard was 

tran2ferre from Bhubaneswar to HPT AIR, Fakpara 

By pncure2 dated 2.8.1999, his representation for 

¼' cancellation of the transfer order sas rejected and 

he was directed to join inmtediately in public interest. 

The pleading is silent that this particular post at 

HPT, AIR, pakirapara is still hying vacant.In case the 

post is still lying vacant till today and in C8SC the 

applicant has not been plac& under suspension till 

today ,the Respondents i.e. the Station Director of 

All Iridis R&.iO,Cuttack may permit him to join at the 

ace of his posting at HPT,AIR,pakirapara in case he 

epOrts wIthin a week from today, as per the OLder of 

ansfer under AIThexure-1 provided the same is 

rmissible under rules. 

4th the above observations and directions, 

Origiia1 Application is disposed of,No Costs. 

copies of these orders be handed over to 

earned counsel for both sides immediately, 
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